
पुिलस क डी म दिलत युवक अमन गौतम की मौत का मामला प ंचा मानवािधकार 

आयोग, केस दज 

https://www.abplive.com/states/up-uk/human-rights-commission-registered-case-of-
dalit-youth-aman-gautam-death-in-police-custody-ann-2803026 

Prayagraj News: पुिलस जब अमन और उसके दो  सोनू को पकड़ कर ले गई, उसका वीिडयो सीसीटीवी 
म भी कैद है. इस दौरान अमन की प ी और प रवार के दूसरे सद  पीछे रोते ए चल रहे थे.  

By : मोह द मोईन | Edited By: nimishas | Updated at : 14 Oct 2024 08:11 AM (IST) 

Prayagraj News: यूपी की राजधानी लखनऊ म दिलत समुदाय के अमन गौतम की पुिलस क डी म ई 

मौत का चिचत मामला मानवािधकार आयोग तक प ंच गया है. इस मामले म रा ीय और उ र देश रा  

मानवािधकार आयोग म िशकायत दज कराई गई है. रा ीय और रा  दोनो ंही मानवािधकार आयोग ने इस 

मामले म की गई िशकायत के आधार पर केस रिज ड कर िलया है. आयोग ज  ही इस मामले म जांच के 

आदेश जारी कर सकता है.  

इस मामले म उ  रीय जांच कराए जाने की मांग को लेकर इलाहाबाद हाईकोट के अिधव ा और 

सोशल ए िव  गज  िसंह यादव ने रा ीय और रा  मानवािधकार आयोग म ऑनलाइन िशकायत भेजी 
थी. दोनो ंही आयोग ने पुिलस क डी म मौत की िशकायत को अपने यहां रिज ड करने के बाद इसकी 
सूचना िशकायतकता अिधव ा गज  िसंह यादव को भेज दी है.  

गज  िसंह यादव पुिलस एनकाउंटर और पुिलस क डी म होने वाली मौतो ंपर पीएचडी की ई है. रा ीय 

मानवािधकार आयोग ने अमन गौतम के मामले को अपने यहां केस नंबर 16983/IN/2024 और उ र 

देश रा  मानवािधकार आयोग ने  4625/IN/2024 पर दज िकया है. 

मानवािधकार आयोग प ंचा मामला 

अिधव ा गज  िसंह यादव की िशकायत म कहा गया है िक लखनऊ के िवकास नगर इलाके के रहने वाले 

अमन गौतम को पुिलस अंबेडकर पाक के अंदर से पकड़ कर ले गई थी. अमन और उसके दो  सोनू को 
पकड़ कर ले जाने का वीिडयो सीसीटीवी म भी कैद है. सीसीटीवी म यह भी नजर आ रहा है िक पुिलस जब 

दोनो ंको पकड़ कर ले जा रहे थे तो अमन की प ी और प रवार के दूसरे सद  पीछे रोते ए चल रहे थे.  

प रवार वालो ंका साफ आरोप है िक अमन की मौत पुिलस की िपटाई से ई है. अिधव ा गज  िसंह यादव 

ने इस मामले म रा ीय और रा  मानवािधकार आयोग से दखल िदए जाने और मामले की उ  रीय जांच 

कराकर दोषी पुिलसकिमयो ंके खलाफ ह ा का मुकदमा दज िकए जाने और साथ ही कड़ी कारवाई िकए 

जाने की भी मांग की है.  

पुिलस क डी म दिलत युवक की मौत 
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गौरतलब है िक पुिलस क डी म दिलत समुदाय के अमन गौतम की मौत के बाद शिनवार रात लखनऊ म 

जमकर हंगामा आ था. मामले के मुतािबक लखनऊ पुिलस को शु वार की रात को यह जानकारी िमली थी 
िक अंबेडकर पाक के अंदर कुछ लोग जुआ खेल रहे ह. पुिलस ने वहां छापेमारी कर अमन गौतम समेत 

कुछ लोगो ंको िहरासत म िदया था. शिनवार को तबीयत िबगड़ने पर अमन को अ ताल ले जाया गया, जहां 
डॉ रो ंने उसे मृत घोिषत कर िदया था.  

इस मामले म प रवार के लोग जहां पुिलस पर िपटाई कर ह ा का आरोप लगा रहे ह, वही ंपुिलस का दावा है 

िक अमन की तबीयत अचानक िबगड़ गई थी. पो माटम रपोट म भी हाट अटैक होने की बात सामने आई 

है. उ ीद जताई जा रही है िक मानवािधकार आयोग इस मामले म लखनऊ पुिलस किम रेट से जवाब 

तलब कर सकता है. हालांिक इस चिचत मामले म कुछ पुिलसकिमयो ंके खलाफ कारवाई भी की गई है. 
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ओिडशा मिहला यौन शोषण मामला : डीजीपी वाईबी खुरािनया ने िद ी पुिलस 

किम र से की बात 

https://hindi.gyanhigyan.com/national/crime-disaster-accident/hindi-odisha-woman-
sexual-abuse-case-odisha-dgp-speaks-to/cid15530415.htm 

भुवने र, 14 अ ू बर (आईएएनएस)। ओिडशा के पुिलस महािनदेशक (डीजीपी) वाई.बी. खुरािनया ने 10 

और 11 अ ू बर की म  राि  को रा ीय राजधानी के सराय काले खां म ओिडशा की 34 वष य मिहला के 

साथ ए किथत यौन शोषण के मामले पर िद ी पुिलस आयु  के साथ चचा की। 

By Narendra Chaudhary | Oct 14, 2024, 23:09 IST 

ओिडशा पुिलस के एक व र  अिधकारी ने सोमवार को बताया िक डीजीपी मामले से संबंिधत सभी 
घटना मो ंपर गत प से नजर रख रखे ए ह। 

ओिडशा पुिलस के एक सू  ने बताया, "िद ी म उिड़या लड़की के साथ ए यौन उ ीड़न की घटना की 
गंभीरता और संवेदनशीलता के साथ जांच की जा रही है। ओिडशा पुिलस पीिड़ता के प रवार के सद ो ंके 
संपक म है और िद ी पुिलस के साथ जांच की गित पर भी नजर रख रही है। प रवार के सद ो ंको 
भुवने र से िद ी लाने के िलए व था की गई है।" 

इस मामले म ह ेप की मांग करते ए रा ीय मानवािधकार आयोग म दो अलग-अलग मामले दज िकए 

गए ह। 

अिधव ा और मानवािधकार कायकता राधाकांत ि पाठी ने रिववार को आयोग का दरवाजा खटखटाते ए 

आरोप लगाया िक िद ी सरकार मिहला की सुर ा करने के अपने कत  म िवफल रही है। 

मानवािधकार कायकता ने एनएचआरसी से मामले की तं  और िन  जांच का आ ह िकया है। 

शीष मानवािधकार सं था से पीिड़ता के पुनवास के िलए उिचत िचिक ा देखभाल और मुआवजे के िलए 

िनदश जारी करने का भी अनुरोध िकया गया है। 

ओिडशा की निसग ेजुएट पीिड़ता के साथ अ ात बदमाशो ंने किथत तौर पर बला ार िकया था, िजसके 

बाद पीिड़ता को रात के समय िद ी के सराय काले खां इलाके म बेहोशी की हालत म फक िदया था। 

बाद म पुिलस टीम पीिड़ता को ए  टॉमा सटर ले गई, जहां उसका इलाज चल रहा है। 

िद ी पुिलस ने किथत तौर पर अ ात बदमाशो ं के खलाफ भारतीय ाय संिहता (बीएनएस) की धारा 
70(1) (सामूिहक बला ार) और 115(2) ( े ा से चोट प ंचाना) के तहत मामला दज िकया है। 

िद ी पुिलस के सू ो ंने बताया िक ू र घटना म शािमल किथत अपरािधयो ंको पकड़ने के िलए कई टीमो ं
का गठन िकया गया है। 
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Odisha woman sexual abuse case: State DGP speaks to Delhi Police 
Commissioner 

https://www.thehansindia.com/news/national/woman-raped-dumped-in-delhi-914207 

IANS | 14 Oct 2024 7:21 PM IST 

bhubaneswar: Director General of Police (DGP) of Odisha Y.B. Khurania held 
discussions with the Delhi Police Commissioner over the alleged sexual abuse of 34-
year-old Odisha woman in the Sarai Kale Khan area of the national capital on the 
intervening night of October 10 and 11.A senior official of Odisha Police on Monday said 
that the DGP has been personally monitoring all the developments regarding the case. 

"The incident regarding the sexual assault of an Odia girl in Delhi is being followed up 
with seriousness and sensitivity. Odisha Police is in touch with the family members of 
the survivor and are also following up on the progress of the investigation with Delhi 
Police. Arrangements has been made to facilitate the movement of family members 
from Bhubaneswar to Delhi," said an Odisha Police source. 

Two separate cases have been filed with the National Human Rights Commission 
seeking its intervention in the case.Advocate and human rights activist Radhakant 
Tripathy on Sunday moved the commission alleging that the Delhi government has 
failed in its duty to protect the woman.The rights activist has urged the NHRC to 
investigate the case independently and impartially. The apex rights body has also been 
requested to issue directions for the rehabilitation of the victim with proper medical care 
and compensation. 

Notably, the victim woman, a nursing graduate from Odisha, was allegedly raped by 
unknown miscreants who later dumped the victim in a semi-conscious state in Sarai 
Kale Khan area of Delhi on the intervening night of October 10 and 11.The victim was 
later rescued by the police team who took her to the AIIMS Trauma Centre where she is 
currently undergoing treatment.Delhi Police have reportedly registered a case against 
unknown miscreants under sections 70(1) [gang rape] and 115(2) [voluntarily causing 
hurt] of the Bharatiya Nyaya Sanhita (BNS).The Delhi police sources stated that Multiple 
teams have been formed to apprehend the alleged culprits involved in the brutal 
incident.  
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मानवािधकार आयोग ने रांची के एसएसपी को भेजा समन [Human Rights 
Commission sent summons to Ranchi SSP] 

https://idtvindradhanush.com/human-rights-commission-sent-summons-to-ranchi-ssp/ 

By IDTV IndradhanushOctober 14, 2024No Comments0 Views 

 

15 नवंबर तक मांगी ये रपोट 

रांची। रा ीय मानवािधकार आयोग ने रांची के एसएसपी को समन भेजा है। आयोग ने 15 नवंबर तक हर 

हाल म रांची के तुपुदाना ओपी म एक युवक की बेरहमी से ई िपटाई के मामले म 15 नवंबर तक अ तन 

रपोट उपल  करने को कहा है। 

साथ ही चेताया है िक अगर िनधा रत समय पर रपोट नही ंिमलती है तो 22 नवंबर को पूरी रपोट के साथ 

उ  आयोग के सम  सशरीर उप थत होना होगा। 

एक युवक को बेरहमी से पीटने का मामला 

आयोग ने यह समन नौ अ ू बर को सुनवाई के दौरान जारी िकया है। आयोग ने समन की ितिलिप डीजीपी 
झारखंड व केस के िशकायतकता भाजपा के देश अ  बाबूलाल मरांडी को भी भेजा है। 

मामला तुपुदाना ओपी म 10 जनवरी 2023 को चोरी के आरोप म एक युवक िवकास कुमार की बेरहमी से 

िपटाई का है। 

िपटाई का आरोप त ालीन ओपी भारी दारोगा मीरा िसंह व एएसआइ सुनील कुमार िसंह पर लगा था। यह 

मामला रा ीय मानवािधकार आयोग म िवचाराधीन है। 

आयोग पहले भी कई बार तलब कर चुका है रपोट 

आयोग के आदेश के बाद पुिलस की जांच म दोनो ंपर आरोपो ंकी पुि  ई थी। रांची के एसएसपी की रपोट 

के आधार पर त ालीन उपायु  ने 30 मई 2023 को ारंिभक रपोट आयोग को भेजी थी, िजसम बताया 
था िक दारोगा मीरा िसंह व एएसआइ सुनील कुमार िसंह के िव  आरोपो ंकी पुि  ई। उ  दोषी पाते ए 

उनके िव  िवभागीय कायवाही चल रही है। 

आयोग ने उसके बाद कई बार सुनवाई की और िवभागीय कायवाही तथा धुवा थाने म दज ाथिमकी के 

फलाफल व अ तन थित की जानकारी के िलए कई बार एसएसपी को समन िकया। एसएसपी ने अब तक 

अ तन थित से आयोग को अवगत नही ंकराया है। 
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रा ीय मानवािधकार आयोग ने की रांची के एसएसपी को सशत नोिटस जारी, कहा 
सशरीर हो ंउप थत 

https://www.insiderlive.in/state/jharkhand/national-human-rights-commission-issued-
conditional-notice-ranchi-ssp-asked-appear-person/ 

by Padma Sahay  October 14, 2024  

झारखंड रांची : चोरी के संदेह म िवकास कुमार (32 वष) के साथ तुपुदाना ओपी पुिलस के अिधका रयो ं ारा 
थड िड ी टॉचर मामले म रा ीय मानवािधकार आयोग ने रांची के एसएसपी को सशत नोिटस जारी िकया 
है। जारी नोिटस म मानवािधकार की ओर से कहा गया है िक एसएसपी धुवा थाना कांड सं ा 16/2023 का 
जांच प रणाम और वतमान थित के संबंध म रपोट ुत कर। आयोग ने कहा िक इस मामले म 22 नवंबर 

2024 को पूवा  11 बजे िवभागीय कारवाई के प रणाम की रपोट  के साथ आयोग के सम  खुद उप थत 

हो।ं 

इसके साथ् ही नोिटस म सह भी उललेख है िक यिद उ  रपोट 15 नवंबर 2024 को आयोग को िमल जाती 
है, तो एसएसपी को गत उप थित से छूट दी जायेगी। मालूम हो िक युवक को थड िड ी टाचर मामले 

को लेकर बाबूलाल मरांडी ने आयोग से िशकायत की थी। इस िशकायत पर सं ान लेते ए आयोग ने नोिटस 

जारी कर रपोट की मांग की है। बता द इससे पहले आयोग के िनदश पर रांची के एसएसपी की 18 अ ैल 

2023 की रपोट उपायु  सह िजला मिज ेट, रांची ारा 30 मई 2023 को प  के मा म से ुत िकया 
गया था। इसम बताया गया था िक मामले म जांच की गयी है। जांच म िशकायतकता का आरोप सही पाया 
गया है। इसिलए दोषी पुिलस अिधकारी मीरा िसंह और सुनील कुमार िसंह के खलाफ िवभागीय जांच के 

आदेश िदये गये थे। लेिकन िवभागीय जांच म ा आ, इसकी रपोट आयोग को अब तक नही ंिमली है। 
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Sexual assault of Odisha woman in Delhi: CM Mohan Majhi directs 
CAW&CW IG S Shyni to leave for Delhi to review progress of probe 

https://kalingatv.com/odisha/sexual-assault-of-odisha-woman-in-delhi-cm-mohan-majhi-
directs-cawcw-ig-s-shyni-to-leave-for-delhi-to-review-progress-of-probe/ 

By Subadh Nayak Last updated Oct 14, 2024 

Bhubaneswar: Taking a serious note of the case of gang-rape of an Odisha woman in 
New Delhi, Chief Minister Mohan Majhi has reportedly directed Crime Against Women & 
Children Wing (CAW&CW) IG S. Shyni to visit the national capital city and review the 
progress of probe into the matter. 

Shyni also has been asked to meet the rape survivor and inquiry about her health 
conditions. Besides, she will have a discussion with the Delhi Police on how to carry 
forward the probe in proper co-ordination and give justice to the victim. She also has 
been directed to assure all cooperation of the State Police during the investigation of the 
case. 

Earlier in the day, DGP YB Khurania spoke to the Delhi CP and asked about the 
progress of the case. 

Meanwhile, the relatives of the victim and a DSP of the State Police have landed in 
Delhi to meet her. 

It is to be noted here that some unidentified miscreants alleged raped the Odisha 
woman and later threw her in the Sarai Kale Khan area of Delhi on the intervening night 
of October 10 and 11. Police somehow rescued the woman and admitted her at AIIMS 
Trauma Centre where she is currently undergoing treatment. 

Police have started a probe into the matter after registering a case under sections 70(1) 
[gang rape] and 115(2) [voluntarily causing hurt] of the Bharatiya Nyaya Sanhita (BNS). 

Likewise, two cases have been filed with the National Human Rights Commission 
seeking its intervention in the case. 

  

KALINGATV, Online, 15.10.2024
Page No. 0, Size:(0)cms X (0)cms.



िद ी म ओिडशा की मिहला के साथ किथत यौन शोषण, मानवािधकार कायकता ने 

एनएचआरसी का दरवाजा खटखटाया 

https://lalluram.com/odisha-woman-allegedly-sexually-assaulted-in-delhi-human-rights-
activist-approaches-nhrc/ 

News Desk14 Oct 2024, 08:23 PM 

भुवने र: िद ी के सराय काले खां इलाके म 10 और 11 अ ू बर की रात को पुिलस ारा बचाई गई 

ओिडशा की मिहला के साथ किथत यौन शोषण के मामले म रिववार को रा ीय मानवािधकार आयोग 

(एनएचआरसी) म मामला दज िकया गया। 

वकील और मानवािधकार कायकता राधाकांत ि पाठी ने िद ी सरकार पर बेसहारा और असहाय मिहला 
की सुर ा करने म िवफल रहने का आरोप लगाते ए मामला दज िकया है। 

ि पाठी ने आगे आरोप लगाया िक िनभया मामले के बाद भी िद ी सरकार ने एहितयात और िनवारक 

उपाय करने के बारे म कुछ नही ंसीखा है। मानवािधकार कायकता ने एनएचआरसी से मामले की तं  

और िन  जांच करने का भी आ ह िकया। 

भारत के सव  मानवािधकार िनकाय से पीिड़ता के उिचत िचिक ा देखभाल और मुआवजे के साथ 

पुनवास के िलए िनदश जारी करने का भी अनुरोध िकया गया है। 

िद ी म ओिडशा के रेिजडट किम र िवशाल गगन ने कहा िक एक व र  मिहला अिधकारी पीिड़ता और 

थानीय पुिलस के संपक म ह। उ ोनें आगे कहा िक िद ी पुिलस को मामले म िव ीय और अ  

आव क सहायता का आ ासन िदया गया है। 

सू ो ंने दावा िकया िक घटना के सामने आने के बाद पीिड़ता के प रवार के सद  नई िद ी के िलए रवाना 
हो गए ह। इस बीच, बीजू जनता दल के नेता और रा सभा सांसद मानस मंगराज ने रिववार को इस 

दुभा पूण घटना को लेकर रा  सरकार पर तीखा हमला िकया। 

मंगराज ने िलखा, “िद ी म चौकंाने वाली ू रता! दशहरा की पूव सं ा पर 3 िदन पहले रा ीय राजधानी म 

एक ओिडया मिहला के साथ सामूिहक बला ार िकया गया, वह सड़को ंपर फंसी रही; और बाद म उसे 

ए  टॉमा सटर म भत  कराया गया।” 

उ ोनें आरोप लगाया िक रा  सरकार उ वो ंम  थी और उसके पास इस ू र घटना पर कोई बयान 

जारी करने का समय नही ंथा। 

मंगराज ने आरोप लगाया, “इसे लापरवाही कह या उदासीनता, ओिडशा सरकार ने परेशान मिहला की 
दुदशा पर आंख मंूद ली ह और ऐसा लगता है िक वह छुि यो ंम  है। सीएम पूजा पंडालो ंका दौरा कर 

रहे ह, लेिकन िद ी म #ओिडया अ ता पर ू रतापूवक हमला िकए जाने पर बयान देने के िलए उनके 
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पास समय नही ंहै।” रपोट के अनुसार, ओिडशा की एक 34 वष य निसग ातक मिहला के साथ अ ात 

बदमाशो ंने किथत तौर पर बला ार िकया, िज ोनें बाद म पीिड़ता को 10 और 11 अ ू बर की रात को 
दि ण-पूव  िद ी के सराय काले खां इलाके म अध-चेतन अव था म फक िदया। 

पीिड़ता को पुिलस टीम ने बचाया और उसे ए  टॉमा सटर ले गई, जहां उसका इलाज चल रहा है। 

िद ी पुिलस ने किथत तौर पर भारतीय ाय संिहता (बीएनएस) की धारा 70(1) [सामूिहक बला ार] और 

115(2) [ े ा से चोट प ंचाना] के तहत अ ात बदमाशो ंके खलाफ मामला दज िकया है। 

इस ू र घटना म शािमल किथत अपरािधयो ंको पकड़ने के िलए कई टीम बनाई गई ह। 

15 अ ू बर महाकाल आरती: म क पर चं  और ि पंुड अिपत कर बाबा महाकाल का देवी प म 

ृंगार, घर बैठे यहां कीिजए दशन 

15 October Horoscope : इस रािश के जातको ंको काय े  म िमल सकती ह नई िज ेदा रयां, जान कैसा 
रहेगा आपका िदन … 

BIG BREAKING: ओिडशा के अंगुल िजंदल ील ांट म बड़ा हादसा, गैस पाइप म दरार के कारण ा  

फनस म आ िव ोट 

राजधानी म सफाई कमचा रयो ंको 4 महीने से नही ंिमला वेतन, िनगम को ठेकेदारो ंकी चेतावनी, कहा- 2 

िदन के भीतर पेमट नही ंिमला तो करगे काम बंद 

योगी सरकार का नया फरमान : MP-MLA के सामने ऊंची कुस  पर नही ंबैठगे IAS-IPS अिधकारी, आदेश 

जारी 
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Rights Activist Moves NHRC over Alleged Sexual Abuse of Odisha 
Woman in Delhi 

https://newsroomodisha.com/rights-activist-moves-nhrc-over-alleged-sexual-abuse-of-
odisha-woman-in-delhi/ 

https://odishabarta.com/human-rights-activist-moves-nhrc-over-sexual-abuse-of-odisha-
woman-in-delhi/ 

FeaturedOdisha By Newsroom Odisha Network On Oct 14, 2024 

Bhubaneswar: A case has been filed with the National Human Rights Commission 
(NHRC) over the suspected sexual abuse of an Odisha woman who was rescued by 
police in the Sarai Kale Khan area of Delhi on the intervening night of October 10 and 
11. 

Advocate and human rights activist Radhakant Tripathy has filed the case alleging the 
Delhi government of failing to protect the destitute and hapless woman. 

Tripathy further accused the government of Delhi has learnt nothing to take precautions 
and preventive measures even after the Nirbhaya case. The rights activist also urged 
the NHRC to investigate the case independently and impartially’. 

The apex rights body of India has also been requested to issue directions for the 
rehabilitation of the victim with proper medical care and compensation. 

Resident Commissioner of Odisha in Delhi, Vishal Gagan said that a senior woman 
official is in touch with the victim and the local police. He further stated that the Delhi 
police has been assured of financial and other required support in the case. 

Sources claimed that the victim’s family members have left for New Delhi after the 
incident came to fore. Meanwhile, Biju Janata Dal leader and Rajya Sabha MP Manas 
Mangaraj on Sunday launched a scathing attack on the state government over the 
unfortunate incident. 

“Shocking brutality in Delhi! An Odia Woman gang-raped in the National Capital 3 days 
ago on the eve of Dussehra, stranded on the streets; and later admitted to AIIMS 
Trauma Centre,” wrote Mangaraj. 

He alleged that the state government has been busy in festivities and has no time to 
issue any statement on the brutal incident. 

“Call it negligence or apathy, the Odisha Government has turned a blind eye to the 
plight of distressed woman and seems to be busy in holidays. The CM is visiting Puja 
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Pandals, but has no time to make a statement on #OdiaAsmita being brutally assaulted 
in Delhi,” alleged Mangaraj. 

As per reports, one 34-year-old woman, a nursing graduate from Odisha, was allegedly 
raped by unknown miscreants who later dumped the victim in a semi-conscious state in 
Sarai Kale Khan area of southeast Delhi on the intervening night of October 10 and 11. 

The victim was rescued by the police team and took her to AIIMS Trauma Center where 
she is undergoing treatment. 
The Delhi Police has reportedly registered a case against unknown miscreants under 
sections 70(1) [gang rape] and 115(2) [voluntarily causing hurt] of the Bharatiya Nyaya 
Sanhita (BNS). 

Multiple teams have been formed to apprehend the alleged culprits involved in the 
brutal incident. 

–IANS 
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Rights Activists Seek NHRC Intervention in Alleged Rape of Odisha 
Woman in Delhi 

https://odishabhaskar.in/crime/nhrc-probe-odisha-woman-rape-delhi-96298/ 

CrimeNationalOdisha By SWAGAT Last updated Oct 14, 2024 at 4:56 PM 

New Delhi/Bhubaneswar: Rights activists have approached the National Human Rights 
Commission (NHRC) demanding a thorough investigation into the alleged rape of a 34-
year-old woman from Odisha in New Delhi. Human rights advocate Radhakant Tripathy 
and activist Jayanta Kumar Das filed complaints, seeking the Commission’s direction for 
an impartial probe. 

Tripathy criticised the Delhi government for failing to implement effective preventive 
measures, despite the Nirbhaya case. He requested the NHRC to ensure an 
independent investigation and proper rehabilitation of the survivor, including medical 
care and compensation. 

Das has further urged the Commission to direct the Delhi State Legal Services Authority 
to provide Rs 10 lakh to the survivor, in line with the NALSA Compensation Scheme for 
Women Victims/Survivors of Sexual Assault and Other Crimes – 2018. 

According to reports, the woman, a nursing graduate from Odisha, was allegedly raped 
by unidentified miscreants in southeast Delhi’s Sarai Kale Khan area on the night of 
October 10-11. The victim was found in a semi-conscious state and was taken by the 
police to AIIMS Trauma Center, where she is receiving treatment. 

The Delhi Police have registered a case under sections 70(1) (gang rape) and 115(2) 
(voluntarily causing hurt) of the Bharatiya Nyaya Sanhita (BNS). Multiple teams have 
been formed to apprehend the suspects involved in the crime. 
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Sexual abuse of Odisha woman in Delhi: Rights activist moves NHRC 

https://odishatv.in/news/odisha/sexual-abuse-of-odisha-woman-in-delhi-rights-activist-
moves-nhrc-246433 

Advocate Radhakant Tripathy has filed a case with the NHRC over the suspected 
sexual abuse of an Odisha woman in Delhi. The victim, a 34-year-old nursing graduate, 
was rescued by police and is receiving treatment at AIIMS Trauma Centre. BJD leader 
Manas Mangaraj criticised the Odisha state government for its inaction. The Delhi 
Police registered a case and are investigating. 

Published: Monday, 14 October 2024 Last updated: 14 October 2024, 12:09 PM IST 

 Acase was filed on Sunday with the National Human Rights Commission (NHRC) over 
the suspected sexual abuse of an Odisha woman who was rescued by police in the 
Sarai Kale Khan area of Delhi on the intervening night of October 10 and 11.  

Advocate and human rights activist Radhakant Tripathy has filed the case alleging the 
Delhi government of failing to protect the destitute and hapless woman. 

Tripathy further accused the government of Delhi has learnt nothing to take precautions 
and preventive measures even after the Nirbhaya case. The rights activist also urged 
the NHRC to investigate the case independently and impartially’ 

The apex rights body of India has also been requested to issue directions for the 
rehabilitation of the victim with proper medical care and compensation. 

Resident Commissioner of Odisha in Delhi, Vishal Gagan said that a senior woman 
official is in touch with the victim and the local police. He further stated that the Delhi 
police has been assured of financial and other required support in the case. 

Sources claimed that the victim's family members have left for New Delhi after the 
incident came to fore. Meanwhile, Biju Janata Dal leader and Rajya Sabha MP Manas 
Mangaraj on Sunday launched a scathing attack on the state government over the 
unfortunate incident. 

"Shocking brutality in Delhi! An Odia Woman gang-raped in the National Capital 3 days 
ago on the eve of Dussehra, stranded on the streets; and later admitted to AIIMS 
Trauma Centre," wrote Mangaraj. 

He alleged that the state government has been busy in festivities and has no time to 
issue any statement on the brutal incident. 

"Call it negligence or apathy, the Odisha Government has turned a blind eye to the 
plight of distressed woman and seems to be busy in holidays. The CM is visiting Puja 
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Pandals, but has no time to make a statement on #OdiaAsmita being brutally assaulted 
in Delhi," alleged Mangaraj. 

As per reports, one 34-year-old woman, a nursing graduate from Odisha, was allegedly 
raped by unknown miscreants who later dumped the victim in a semi-conscious state 
in Sarai Kale Khan area of southeast Delhi on the intervening night of October 10 and 
11. 

The victim was rescued by the police team and took her to AIIMS Trauma Center where 
she is undergoing treatment. 

The Delhi Police has reportedly registered a case against unknown miscreants under 
sections 70(1) [gang rape] and 115(2) [voluntarily causing hurt] of the Bharatiya Nyaya 
Sanhita (BNS). 

Multiple teams have been formed to apprehend the alleged culprits involved in the 
brutal incident. 
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NHRC ने रांची एसएसपी को जारी िकया नोिटस,कहा-सशरीर हो उप थत, जान ा 
है मामला 

https://www.prabhatkhabar.com/state/jharkhand/ranchi/nhrc-issued-notice-to-ranchi-
ssp-said-be-physically-present-know-what-is-matter 

रांची म िवकास कुमार नाम के युवक को चोरी करने के आरोप म थड िड ी टॉचर दी गई. इस मामले म 

रा ीय मानवािधकार आयोग ने रांची एसएसपी को खुद उप थत होने को कहा. 

ByKunal Kishore | October 14, 2024 12:14 PM 

रांची : तुपुदाना ओपी पुिलस के अिधका रयो ं ारा चोरी के संदेह म िवकास कुमार (32 वष) के साथ थड 

िड ी टॉचर मामले म रा ीय मानवािधकार आयोग ने रांची के एसएसपी को सशत नोिटस जारी िकया है. 

इसम कहा गया है िक एसएसपी धुवा थाना कांड सं ा 16/2023 का जांच प रणाम और वतमान थित के 

संबंध म रपोट ुत कर. साथ ही इस मामले म 22 नवंबर 2024 को पूवा  11 बजे िवभागीय कारवाई के 

प रणाम की रपोट  के साथ आयोग के सम  खुद उप थत हो.ं साथ ही यह भी कहा गया है िक यिद उ  

रपोट 15 नवंबर 2024 को आयोग को िमल जाती है, तो एसएसपी को गत उप थित से छूट दी 
जायेगी. 

बाबूलाल मरांडी की िशकायत का आयोग ने िलया सं ान 

उ ेखनीय है िक मामले म बाबूलाल मरांडी ने आयोग से िशकायत की थी. इससे पहले आयोग के िनदश पर 

रांची के एसएसपी की 18 अ ैल 2023 की रपोट उपायु  सह िजला मिज ेट, रांची ारा 30 मई 2023 को 
प  के मा म से ुत िकया गया था. इसम बताया गया था िक मामले म जांच की गयी है. जांच म 

िशकायतकता का आरोप सही पाया गया है. इसिलए दोषी पुिलस अिधकारी मीरा िसंह और सुनील कुमार 

िसंह के खलाफ िवभागीय जांच के आदेश िदये गये थे. लेिकन िवभागीय जांच म ा आ, इसकी रपोट 

आयोग को अब तक नही ंिमली है. 
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Human rights activist moves NHRC over rape of Odisha woman in 
Delhi 

https://www.prameyanews.com/human-rights-activist-moves-nhrc-over-rape-of-odisha-
woman-in-delhi 

Published By : Prameya News Bureau | October 14, 2024 11:27 AM 

Bhubaneswar, Oct 14: A case was lodged with the National Human Rights Commission 
(NHRC) on Sunday in connection with the alleged rape of an Odisha woman in Delhi. 

Advocate and human rights activist Radhakant Tripathy filed the case accusing the 
Delhi government of failing to protect the destitute and hapless woman, who was 
rescued by the police in Sarai Kale Khan area of the national capital city on the night of 
October 10. 

Tripathy has also urged the NHRC to investigate the matter in an independent and 
impartial manner. 

He further accused the Delhi government of not learning to take precautionary and 
preventive measures even after the Nirbhaya case. 

The petition has also asked the Indian Summit Rights Authority to issue directions for 
the rehabilitation of the victim with adequate medical care and compensation. 

According to reports, a 34-year-old woman, a nursing graduate from Odisha, was 
allegedly raped by unknown miscreants on October 10 night. 

The victim was rescued in a semi-conscious state in Sarai Kale Khan area of southeast 
Delhi on October 11 by the police and taken to AIIMS Trauma Center where she is 
undergoing treatment. 

The Delhi Police has launched a probe into the matter registering a case against 
unknown perpetrators under Section 70(1). 1 (gang rape) and 115 sec. 2 (voluntarily 
causing hurt) of the Bharatiya Nyaya Sanhita (BNS) Act. 
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रांची के SSP को National Human Rights की ओर से नोिटस जारी, चोरी के आरोपी 
को थड िड ी टॉचर देने का मामला 

https://samacharplusjhbr.com/ranchi-ssp-summoned-by-national-human-
rights/#google_vignette 

Sumeet Roy19 घंटे ago01 mins 

रांची : तुपुदाना ओपी पुिलस के अिधका रयो ं ारा चोरी के संदेह म िवकास कुमार (32 वष) के साथ थड 

िड ी टॉचर मामले म रा ीय मानवािधकार आयोग ने रांची के एसएसपी को सशत नोिटस जारी िकया है. 

इसम कहा गया है िक एसएसपी धुवा थाना कांड सं ा 16/2023 का जांच प रणाम और वतमान थित के 

संबंध म रपोट ुत कर. साथ ही इस मामले म 22 नवंबर 2024 को पूवा  11 बजे िवभागीय कारवाई के 

प रणाम की रपोट  के साथ आयोग के सम  खुद उप थत हो.ं साथ ही यह भी कहा गया है िक यिद उ  

रपोट 15 नवंबर 2024 को आयोग को िमल जाती है, तो एसएसपी को गत उप थित से छूट दी 
जायेगी. 
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Odisha girl raped by fellow villager during Dussehra 

https://sambadenglish.com/latest-news/odisha-girl-raped-by-fellow-villager-during-
dussehra-7314750 

A 19-year-old girl was allegedly raped by a fellow villager in Odisha’s Malkangiri district 
on October 12. The incident took place at MV 80 village under Motu police limits during 
the Dussehra festiva 

 byPriya Ranjan Swain Updated 14 Oct 2024 21:35 IST 

Bhubaneswar: A 19-year-old girl was allegedly raped by a fellow villager in Odisha’s 
Malkangiri district on October 12. 

The incident took place at MV 80 village under Motu police limits in Malkangiri during 
the Dussehra festival. The victim lodged a complaint in this regard with police yesterday 
(October 13). 

As per the complaint, the girl, who had lost her mother a few years ago, was alone in 
their house in the night hours of October 12 as her father had gone to a nearby pond to 
catch fish. 

Taking advantage of the situation, accused Ashok Sarcar (26), a married person of the 
same village, forcibly entered into the girl’s house and raped her. 

Basing upon the girl’s complaint, the police have registered case in this regard and 
conducted medical examination of the victim. 

The cops have launched a probe into the incident. However, the accused has 
absconded soon after the incident. 

Meanwhile, a petition has been filed with the National Human Rights Commission 
(NHRC) in connection with the rape case. 

Petitioner Jayanta Kumar Das has alleged police inaction in the case and sought NHRC 
intervention to ensure justice for the victim. 

The petitioner urged the NHRC to direct the police to arrest the accused immediately 
and expedite the probe. 

He also sought Rs 7 lakh as compensation to the victim as per the provisions of Odisha 
Victim Compensation Scheme, 2018. 
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Odisha police in touch with Delhi counterparts in Odia woman rape 
case 

https://www.thestatesman.com/india/odisha-police-in-touch-with-delhi-counterparts-in-
odia-woman-rape-case-1503353249.html 

Amid outrage over the alleged rape of a 34-year-old woman from Odisha in Delhi’s 
Sarai Kale Khan Area some four days back, the Odisha police on Monday said it is in 
touch with its Delhi counterparts seeking early arrest of the perpetrators of the dastardly 
crime. 

Statesman News Service | Bhubaneswar | October 14, 2024 4:58 pm 

Amid outrage over the alleged rape of a 34-year-old woman from Odisha in Delhi’s 
Sarai Kale Khan Area some four days back, the Odisha police on Monday said it is in 
touch with its Delhi counterparts seeking early arrest of the perpetrators of the dastardly 
crime. 

The victim after being sexually assaulted was dumped in a deserted spot and was later 
found in a semi-conscious state by a passerby. “The incident regarding sexual assault 
of an Odia girl at Delhi is being followed up with seriousness and sensitivity. Odisha 
Police is in touch with the family members of the survivor and is also following up 
progress of investigation with Delhi Police. 

 
Arrangement has been made to facilitate movement of the victim’s family members from 
Bhubaneswar to Delhi. All necessary steps are being taken”, the State police 
headquarters said here in a statement. Meanwhile ,the National Human Rights 
Commission (NHRC) has taken cognizance of a complaint lodged by Supreme Court 
lawyer Radhakant Tripathy in this regard. 
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रांची SSP को NHRC की ओर से नोिटस जारी, थड िड ी टॉचर से जुड़ा है मामला  

https://thefollowup.in/jharkhand/news/nhrc-issues-notice-to-ranchi-ssp-
50824.html#google_vignette 

BY Zeb Akhtar Oct 14, 2024 

द फॉलोअप डे  

रांची एसएसपी को रा ीय मानवािधकार आयोग ने नोिटस जारी िकया है। दरअसल तुपुदाना ओपी पुिलस 

के अिधका रयो ं ारा चोरी के संदेह म िवकास कुमार (32 वष) के साथ थड िड ी टॉचर मामले म एसएसपी 
को यह नोिटस जारी िकया गया है। नोिटस म कहा गया है िक एसएसपी धुवा थाना कांड सं ा 16/2023 का 
जांच प रणाम और वतमान थित के संबंध म रपोट ुत कर। साथ ही इस मामले म 22 नवंबर 2024 को 
पूवा  11 बजे िवभागीय कारवाई के प रणाम की रपोट  के साथ आयोग के सम  खुद उप थत हो।ं साथ ही 
यह भी कहा गया है िक यिद उ  रपोट 15 नवंबर 2024 को आयोग को िमल जाती है, तो एसएसपी को 

गत उप थित से छूट दी जायेगी। 
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